CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH .

NA No, 551/2003%
New Delhi. this the 18th dav of Nowemher. ?7nn3

Hon ble Shri Shanker Raiu. Member (J)
~ Hon'ble Shri S.A..Sinah. Member (A)

$hedi Gattendra Pal Sharma,

S/0 late Sh. S.N. Sharma.

Fv. Assistant Manacer/Dairy Supervisor,

Delhi Milk Scheme,

Wact Patel Naager. New Delhi

& R/io F-20, Patel Nanar-T,

Ahaziahad (UP), . Applicant

(By Advocate: Shri S.C. Luthra)
Versus
i. Union of India throuah
The Secretarv to the Govt. of India,
Department of Animal Husbandary & Dairvina,
Ministry of Aariculture, Krishi Rhawan,
New Delhi - 110 001.
7. The General Manager,
Delhi Milk Scheme,
Wast Patel Naaqger.
New Delhi - 110 008, . . Respondents
(By Adwvocate: Ms. Harwvinder Oberoi)
ORNDER (QRAL)

Order delivered by Shri Shanker Raiju, Member (J)

Thranah the opresent 0.A. applicant has sought

the followinag reliefe-

A1, To direct the respondents to
continue in-situ scale given to
annlicant w,e. T, 1.6.1992 heyond

1.1.1996 upto 9.8.1999, the date from.
which the ACPs came into force in view

of the clarification given by the
Ministry of Fersonnel, Public
Grievances and Pension (Dentt. of

Personnel ~ & Tralning) wvide O0.M. dated
10.0z.z00N0.

8.2, To arant 12% interest on the
pavments which will become due as a
resitlt of relief at para 8.1.

8. 3. Any other and further reliafi<)
which this Hon ble Tribunal deem fit
MV/ and  oroper mav please also he nassed,”




4=. One of the contentions put forth by the
applicant is that as per in-situ Scheme. the emnlovees
will oget bpromotion in-situ to the next higher scale
available in the normal hierarchy for promotion, In
this hackdron. 1t is contended that in-situ given to
the applicant was to be continued bevond 1.1.1996 till
he oot  the benefit of Assured Career Progression
Scheme. Further deliberating upon his contentions, it
ia stated that as per the respondents’ own O0ffice Order
issued on  28.4.2003 statina that Ministry of Finance
hae issned OM  dated 13.09.1991 to the effect that
Group-C  snd  Group-D employees. who had bheen aranted
in-situ promotion. will be allowed the protection of
pay from 1.1.1996 to 9.8.1999, which is the relief

claimed by the applicant iIn this Q.A.

3. In pursuance thereof. the Fatahlishment
Sections have heen reouested to review all the cases of
persons who had’been drawing in-situ promotions as  on
1.1.1996 and to re-fix their pay according to the above

instructions.

&, Having regard to the above. 1t 1s stated that
Lhe case of the applicant being similarly
circumstance. 1is Lo be reviewed as per the orders

issued ibihd

5. On the other hand respondents  counsel Ms.
Harvinder Oberoi thouah opposed the OA but on the basis

nf the Office Order lssued by the respondents has faily



3 = \>

stated that the case of the applicant Qould he

considered in the light of their own OM for review,

6. Hevina recgard to the rival contentsions of the
parites and in the liaght of Scheme for In-situ
nromation., anplicant's c¢laim is directed 1o be
considered by the respondents in the lioght of their own
dated 7R.4.70N% and also in the light of the DOP&T
instructions for ACF Scheme and to nass a detailed and
=nasking  order within a period of two months from the

date of receipt of a copy of this arder. No costs.

: (Shanker Raiu)
Member (A} Member (J)

/nalf



